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CORAII: 

HON'BLE MR JUSTICE CHETTUR SANKARAN NAIR, VICE CHAIRMAN 

HDN'BLE MR SP BISUAS, ADMINISTRATIVE MEMBER 

	

1. 	NR Janaki, 
0/0 Narayanan, 
Nambozhi Pleenathathil, 
Peringala, Pathiyoor P0, 
fleenampalli. 	 .. 	Applicant 

By Advocate Mr. TC.Condàsitathy 

Vs. 

	

1. 	The Divisional Personnel0f'?ice, 
Southern Railway, Trivandrum-14. 	.. 	Respondent 

By Advocate fir. Mathews J Nedumpara 
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CHETTUR SANKARAN NAIR(J), VICE CHAIRMAN 

Applicant who was a wOman Casual Labourer under the 

Railways, seeks absorption with effect from 31-12-1962. 

Consequential benefits are also claimed. Applicant submits 

that by reason of her length of service and her community 

status she is entitled to the reliefs prayed for. She would 

also submit that persons with lesser length of service have 

been absorbed. Though applicant had been making represent-

ations, there is no indication that they were being considered. 

We permit applicant to make a comprehensive representation 

before respondent Divisional Personnel Officer, éatting out her 

grievances. If a representation is so made, respondent 

Divisional Personnel Officer shall examine the facts of the 

case, and pass a reasoned order thereon within three months 

from the date of receipt of the representation. The absence of 

a counter affidavit delays a final decision in the matter, to 
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the detriment of applicant. While allowing the application, 

we direct respondent to pay Rs. 200/— (Rupees IwO hundred 

only) as cost to applicant. 

2. 	With these directions we dispose of the application. 

Dated the 12th January, 1995 
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• SP 8ISidS. 	 CH'ETTUR SNKARAN NAIR(J)- 
D11INISIRATIVE IIEtIBER 	 VICE CHAIRMN 
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CENTM ADMINISTAkTIVE TkUBUZIM 

ERNAKUAM BENCH 

O.n. 290/93 

Mndaye  this the 19th day of September, 1994 

CORMs 

lNBLaE M. JUSTICE CWTTUR SANKAMN NAIR. VICE CWiItMN 

KNBLE MR. P. V. VENKhTAKRISkLAN. ALAINISTWTIVE MEMBER 

y. Augnini 
Ex-.Cas ual LaO urer 
KaUukuzhj il Thazhathethil 
Ponakame  navel iickara 

K.P. Thankwnma 
LX- Casual L.abour 
KaUu Kuzhil paragobi.j 
K&UUmla. Mavü ikkara 

. . Thazkamme. 
EX-Casual Jabour 
Chittoor Vadakkathii. 
Eretha south P.O.. 
ChettUn9. Navel iJuaza 

49 P. kOflfläWITI 

Ex-Casual Labour, 
oiukuzhi Vadakethi.t 
nakain, mayelikkara 

5 9  K. Sarada, 
Ex-Casual Labour 
N.j ayappa]J ii iUzhakrethi.l 

rez ha South 
ThettilcUlangara p.o. 

T • Kunj ukunjamma 
Lx Casual lAbour 
Harijan Colony, 
Block NO.16 umbernal 
ziavelikkara 

C. janaki 
Lx Casual iour 
1uttathu muri p.o.,velikkara 

co Z4areyefli., 
Ex,Caauo,L L.abour 
Thundiyath kLizhakkethil 
bali iarimangalsm 
Oiaketti Ambalamxdvellkkara 

By Advocate 1W. T.C. CIovizida Swamy 

vs. 

1. The Union of India through 
The General Manager 
Southern RaiLway 

aciras-3 

2 • The Divisional &'ersoniel Officer 
Southern &aiway. Trivandrum-24 	 Re spord ex4j 

BY AdvoCate r. Thomas Nathew ieliiottil 

sees 



w 	 0 

I ,  

H1 
O&DA 

CHTTUR SIt&JIKAN NIR (J)1 VICk CHK IR.MhK  

We find that appicarit8 have been continuing 	I 
in service by reason of an interim order made by a Bench 

of this Tribunal on 9.3.93. The only direction that 

need: be issued now, is one to consider A-4 representation 

on merits and pass orders thereon. We direct second 

respondent to consider -4 reresentatiofl o  examine the 

facts in detail and pass appropriate orders within four 

unths from today. Till such orders are passed, the 

interm order will remain in force* with this direction, 

we dispose of the app1ic4tion. 

2* 	iippliCiflt5 if so advised#  may sulement their,  

representations within ten days from today. In case the 

decision is likely to affect ober ea1LoyeeS, they will 

also be heard before final orders are made. NO costs. 

Dated the 19th September. 1994. 

P.V. VENKATAKRIS1N 	C}IETTUR SNKARAN NAIL( (J) 

M4INISTRATDTE MEMBER 	 VICE CIIRJIM 

Kmn 19994 
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